
FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ARCTURUS DEVELOPERS PRIVATE LIMITED
OPERATING IN REAL ESTATE DEVELOPMENT SECTOR AT NEW DELHI, INDIA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 20 16)

SL.

1.

RELEVANT PARTICULARS
a MS DEVELOPERS PRIVATE
CIN/ LLP No. 1 LIMITED

CIN : U70100DL2013PTC257274
PAN: A,AMCA0477C
Flat No. 621 A, 6th Floor, Devika Towers,6, Nehru
Place, South Delhi, New Delhi, Delhi, India,
110019

2. Address of the registered office

'1
J.
4.

5.

6.

7.

8.

URL of website

Details of the place where the majority of fixed assets
are located:

Cl r
NA

Installed capaci1 of main lroducts/ services NA
Quantity and valmf main products/ services sold in
the last financial year

0

Number of em 'loyees/ workmen 0

Further details, inctudirm=
statements (with schedules) of two years, lists of
creditors are available at URL:

Eligibility for resolution applicants under section
25(2)(h) & 29A of the Code is available at

For further details, write an email to

cirp.arcturus@gmail.com

9. The Resolution Applicant must be eligible under
section 29A of the Insolvency and Bankruptcy Code,
2016.

For detailed EOI and eligibility criteria, please wtite
an email to cirp.arcturus@gmail.com

10.

11.

12.

13.

14.

Last date for receipt of expression of interest

Date of issue of provisional list of prospective
resolution applicants

Last date for sqbmise
list

Date of issue of final list of prospective resolution
applicants
Date of issue of information memorandum. evaluation

matrix and request for resolution plans to prospective
resolution applicants
Last date for submission of resolution plans
Process email id to submit Expression of Interest

Details of the corporate debtor’s registration sIm
MSME.

07.07.2026
17.07.2026

22.07.2026

01 .08.2026

06.08.2026

15.
1 6.

1,7.

05.09.2026

cirp.arcturus1
NA

C

SD/-

IP Megha Agrawal
IBBI/IPA-001/IP-POI 456/2018- 19/12272

AFA valid up to 30.06.2027
Address For Correspondence: C/o Truenex Absolute Insolvency Resolutions LLP, Plot Number 72; 2nd floor

Anjaneya Niwas, Opposite Dew Trinity Hospital, Hindustan Colony, Wardha Road, Nagpur- 440015

Address Registered with IBBI: C/o Truenex Absolute Insolvency Resolution LLP,
001, Shivranj ini Apartments, in Circle of Congress Nagar Garden, Congress Nagar,

Nagpur – 440012 (M.S.)
For Arcturus Developers Private limited

Date: 22.06.2026

Place: Nagpur
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_ NQTICE INVITING E:TENDER
E'tender is invited by Executive Director, Power Marketing.
CESC Ltd. on 22.06.2026. having registered office at CESC
House, Chowringhoe Square. Kolkata-700001 for purchase
of power on Short Term basis from 22nd August, 2026 to
20th August, 2027 as per Ministry of Power (MOP), GOI
guidellnos dated 30.03.2016 and amendments thereof.
Soft copies of tender documents are available onwww.mstcecommeree.com and www.cesc.co.In

The bids are to be submitted electronically through DEEP
Portal of MSTC.
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Insight Out

Aadhar Housing Finance Ltd,
Copr8le Olli6u cma Nos.sat & 503. 5th Roar, LbhtbNdge,Saki VihwRnd,Andhei East, Mumbai Soburba [Dlstricl), MFb4CXn72
Kolda Sector 31 Branch '31 , Plller No. 23, MthariVillage,Gautam Buddha Naqar. Uttar

.Rak08hTlwarl, MobIle : 9570443300

NOTICE FOR SAIE OF PROPER LO]tOF SARFAESI A

Whereas the Autllodsed 0fftc8r of Mdlur Housing Finance Limited (AHFL) has taken the Poss6slon of the S©ur8d Ass8L Ws 13(4) of the SocudtMion &

Enforcement ofSecunty interest Act. 2002. And whereas the AuthorIzed Officer had Hnier Issued E auction Notices but failed to

, now decided to sell the Secured Asset given below by way of Private Treaty.
The Authorised Otficer has received an

1 persons in this regard for purchase of tIn Secured Asset. The Auttndsed Officer is heraygMog the
Notice to the Bonowerslngeneml.forSaleottheabow said pnpenythrougtI Private Treaty in terms of rub 8 and 9 of the 9cudtylntrnst (&IMmment) Rules 2®2.
Tbe DetaIls of the Ac®unt areas follow:

GRASIM INDUSTRIES LIMITEDADITYA BIRLA

M8dhyaPTadesh. bda

Corporate Mary,

MM.: +91 2£f6WIWE8M8
WebsIte: www.8n8lm.com

In ader to facilitate the Investors, the SE81 vide its Cirallar No. dated

S::o:Ii::# :?m
OrIginal Security )

current window?C8rtifieateAvaihbto?

7Yes Yes

KEIThlg
was njecXe<V returned

No

No X
wII rDt b oon$idefed urxl8r thisIrB

and Protectim Furxl (IEPF).

ally
F:19ePauFH8i:siM bee:

KFIN TECHNOLOGIES LIMITEDM

Update of KYC and conversion of physical shares into dematerializ8d form:

For Gra8lm Indu8trtn Limited
uI11 q+

NeelabIa Chaknbarty
Crxtx)any Socnbry ard CCXTt#iann CXfoer

ACS16075

al Rrvf@
aN

c
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ADDENDUM TO THE LETTER OF OFFER FOR
OF EQUITY SHARES OF CYIENT LIMITED FOR THE BUYBACK OF EQUITY

OF INDIA (BUY.BACK OF

OF INR 5 (INDIAN RUPEES FIVE ONLY) EACH OF CYIENT UMrrED. REPRESENTING UPTO 5.76% OF EXISTING
FULLY PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY (ON A STANDALONE BASIS), FROM ALL THE
ELIGIBLE SHAREHOLDERS, EXCLUDING PROMOTERS. MEMBERS OF PROMOTER GROUP AND PERSON(S) IN
CONTROL OF EQUITY SHARES OF THE COMPANY AS ON WEDNESDAY, 17 JUNE 2026 (RECORD DATE), AS
PER THE RECORDS MADE AVAILABLE TO THE COMPANY BY DEPOsrroRiES AS ON THE RECORD DATE, ON

A PROPORTIONATE BASIS (SUBJECT TO SMALL SHAREHOLDER RESERVATION), THROUGH THE "TENDER
OFFER'' ROUTE AT A PRICE OF INR 1.125 (INDIAN RUPEES ONE THOUSAND ONE HUNDRED TWENTY FIVE
ONLY) PER EQUITY SHARE PAYABLE IN CASH FOR AN AGGREGATE AMOUNT OF UP TO INR 720.00.00,000
(INDIAN RUPEES SEVEN HUNDRED TWENTY CRORES ONLY) (BUYBACK).

This addendum to Letter of Offer (-Addendum-) should be read in continuation of and in conjunction with the Letter of Offer
dated 19 June 2026 ('Letter of Offer-). Capitalised terms used but not defined in the Letter of Offer shall have the same
meanIngs as ascribed to them in tho Letter of Offer unless otherwise defined. EquIty Shareholders are requested to note
the mcHification/changes made in some figures/text necessitated to be made in the Letter of Offer, due to some clerical
errors

I. Cover letter point no. 4 bo read as Ttlis Letter of Offer is being sent through electronic means to aN the Equity
Shareholders of the Company as on the Record Date I.e. 17 June 2026 (Eligible Shareholders) in acwdance with the
Baytlack Regulations and such other circulars or notific9tions, as may be 8ppliGable. Further. in terms of Regulation
9(ii) of the Buyb8ck Regulations, if the Company receives a request from any Eligible Shareholder tO dispatch a COpy

of this Letter of Offer in physical form, the same shall be provided. For Shareholders who have not regstend their

email addresses. a physical oopy will be disp8tched.

II. SecUon 2 - Definitions of key terms - rT Act/ Income Tax Act . Income Tax Act, 2025, as amended and rof8ronces to
Income Tax Act. 1961 in all documents in read os reference to Income Tax Act. 2025.

Paragraph A & in the heading inset of the table ' '(in Mny shall be deleted.

Paragraph 17.1. The first line be read as The Company was originally Incorporated cn 28 August 1991 and is a
global lifecycle engineering company powering missiorwttic81 industries from design to aftermarket, across products,
plants, and networks.-

Paragraph 17.2 o TIle ASOP allotment date appearing es 1 BOct.2026 tn reed as 1 3<>ct-2025.

The word •Bod8p8nu- as appearIng in the relevant sections of the Letter of Offer be read as 'B<xJ8n8pu'

Paragraph 17.3 - PillutJ8 M8dan Mohan is fSB Manager in FHub Foundation and Sunil R8m8k8nt Bhumralkar is
a Manager to Knowledge Realty Trust (a listed REID of Knowledge Realty Office Management Services Private
Limited,

yi.

iv.

vI

viI

viII Paragraph 17.4 - The o#octive date of rBoppointmont fw Vonk8t8 Rama Mohan Reddy Bod8n8pu be road as if
October 2025 on account of oontinuatlon of directorship post attaIning the age of 75 years.

k Tender Form$(demat and physical) . SIX$d lino.Ttn amount of INR 720.(X).(X).CXX)Crrxe (Indian RuWS Seven Hundred

T%Ity Crwos CIIve Only) in read as INR 720,(X),CX),CXX) (Indian Rupees Seven Hundred Tw8nty Crores Only)

x. Tender Form (dematFparagraph 16 (Instructjons) . the term •paragraph 23.36' bo read as 'p8regr8ph 23.34-.

xI. Tender Form (physical} paragraph 16 . the term naporat8 Shareholder- tn read as 'Non'Individual sharehcidel-.

Except as detailed in this Addendum, the other wntents and terms in the Letter of Offer remain unchanged. A cx>py of
this Addendum is expected to be available on the websites of SEBI (www.sebi.gov.In), Stock Exchanges (www.bseindia
com and www.nseindia.com), the Company (www.cyienLoom) and the Manager to the Buyback (www.axiscapital.oo.in).
In terms of Regulation 24(i)(a) of the Buyback Regulations, the Board of Directors awepts respnsibilitY for all the
information contained in this Addendum and eonfirms that such document contains true, factual and material information

8nd does not contain any mIsleading information

Bodanapu Ganesh Venk8t Krishna
ManagIng DIrector

DIN: 00605187

Date : 20 June 2026

Place : Hyderabad

oiisnAPOWER TRRNSMISSIGe611 6qq®. 616
ooBPORxnq'Q16ICI egg #18
(A Government ofOdisha Undertaking)( Beal qQQIQa qQ Qagn)

Once: CPTCL Tech Tower, Janpath, Saheed Nagar,

N6ffeE-INVltii-d E:

Tender Description:

tEn of Security agency for pravkllng watch &
05/2026.27 ward servi@ to OPTCL in 04 lots:

Rs.

3T4
Last Date & TIme of SubmIssion of BId:
05.07.2026 upto 17:30 P.M.

CPC. FRi:r=maTTTiETeTiii-ae
jsingk phase, single unit type 400kV, 220kV, 132kV &

kV type Current Transformers under triennial
lprocurement plan 2&27, 27-28 & 28-29 in e
Itenderlng mcxieonly
Last Date & TIme of SubmIssIon of BId
1lo.07.2026 12:00 Hrs.

RDulgn, Engineering, Supply, Erection, Testing
41 /202&27

Commissioning of work towards "ShIfting of3nos. C
4(X) kV towers and thereafter construction of 3 nos.

of new 400kV towers in 400kV Indravatl

Ihouse - PGCIL IndravaU SC LIne(Line Length-IKM

1 Approx.) from the proposed lower renrvoir sIte

IUpper IndravaU PSB SCOPE- 3 Nas TOWERS

:INO, DC+6=INO, DD+3=INO)" in the
of CXlisha, on EFE aontnct basis in e-

Itendering modeonjy
Last Date & Time of SubmIssIon of BId:
17.07.2026 upto 12:45 P.M.

CPC- Erection, TestinF®l©Engineering, Supply
47/202&27 9,15,81,281.62/of Conversion of 132kV Kutra

lswttching station to ZX 50WA 132/33kV CSS, Kara

Ion Turnkey oontract basis he-t£Merlng mcxieonly
ILast Date & TIme of SubmIssIon of BId
21.07.2026 upto 12:45 P.M.

He aIrIrlm=set7t=arm=;;aiM
and

rY SHAREH
HARES THROUGH TENDER OFFER UNDER

SECURITIES) REGULATIONS, 2018, AS AMENDED

BHlglli
I

For and on behalf of the Board of DIrectors of Cylont LImIted

Sudheendhra Putty

Company Secretary &
CompIIance OffIcer

No.: FCS 5689DIN: 00058215

T ROFES£ IONA
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